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I THE CENTRAL ADMINISTRATIVE TRIEBUNAL,JAIPJR BENCH,JAIPUR.

Date of Decision: Od.l..994,
OA 715/93
GANGA SAHAI ... APPLICANT,
vV/s,
UNIGH OF INDIA 2 ANR, ... AESPOHDENTS.

CORAM:

HO'SLE MR, GOPAL KRISHNA, MSMBER (J),
HOMN'BLE MR, O,P, SHARMA,  MEMBEE (A

.

For the Applicent eeo SHRI K.K, SINGH,

For the Respondents = .,

PER HOV'BLE MR, GUPAL KRISHIA, MEMBER (J).

Applicent Ganga 3shai has filad this application u/s 19
of the Administrative Tribunals Act, 1935, challenging the
penalty of remwal imposed ypon him vide Annexure A-2 datad

10.6.93 under Rule-4 of the Railway Sesvant: (Discipling and

sppaal) Rale:, 1963 (for short, the Rulszs),

2, e heve heafd the l2amed counzzl for the applicant. The
contentions of the learned;counsel for the applicant ara2 that .
before imposition of ths penalty of removal the applicant was
not givan a copy of th2 Iaguixy report of the enquiry officsr
to enable him to make a reprasentation against the tindings

of the cénquiry Officer, and further that the Endquiry Officer,
inst2ad of allowing the &epplicant to produce his defence
witnesses, concluded the enquiry abruptly, It is fuctherx
contended that the disciplirary authority, which iszued the
impugned order, waz an eye witness of the incident in question.
Howaver, the applicant had admittedly prefzrred an cpp2al on
17.5.53 vide Annexure A=3 under Rule-l? A the Rules ajzainst
the pznalty of removal imposed upon him by the disciplinary

authority to the appellate authority and the ssme iz still

~4 4
o =D

‘0'.'2.



A 2

3

3. In these circumstahces, we dispose of this OA at the
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admizsion stage with a direction to the appallate authority
to Jdispoze of the apgesl -n merits through a sp2aking order

within a pericd of two months from the date of reczipt of

~a copy of this oprier, A copy of this orlder may be s2nt to

the appellate authority i,e, DEN (E), Jaipur alongwith a

copy of the application together with its annexures,

( O.P, SHERW, ) ( GOPAL- KRISHHA )
MEMBER (A) MEMBER (J)




